the afore-mentioned special category States have adverse geographical locations and other

specificities.
Criteria for selective export of rice

1408. SHRI Y¥.5. CHOWDARY : Will the Minister of COMMERCE AND INDUSTRY be pleased

to state:
(a) what are the criteria applied for identification of rice varieties for selective exports;
(b) what are the varieties of rice that may be allowed for exports;

{c¢) whether Government is maintaining balance among different regions of the country

while selecting the varieties of rice for export;
(d) what is the quantity of rice proposed to be allowed for exports; and

(c) whether this is likely to have any impact on the availability of rice within the

country?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AMD INDUSTRY
{SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (e) The production of rice is primarily
meant for the domestic consumption. However, agricultural products that are in surplus and
where their export do not have any adverse impact on the overall food security of the nation are
allowed to be exported. India has been a major exporter of Basmati rice and it's export is
allowed subject to a Minimum Export Price (MEP), as decided by Government, from time to
time. Currently, the MEP for export of Basmati rice is US $ 900 per metric tonne. Since April,
2008, export of Mon-Basmati rice has been banned. Recently, with sufficient availahility of rice in
the Central Pool and in view of the demand for some high priced speciality rice by the
Indian diaspora, Government has decided to allow export of 1.5 lakh tonnes of some premium
varieties of Non-Basmati rice viz. Sona Masuri, Matta and Ponni. Export of high priced Basmati
rice and other specialty rice as mentioned above in small quantities do not have any adverse
impact on the availability of rice in the country when compared to the total production of rice in

the country.
FDI since opening of the cash and carry sector

1400, SHRI JAI PRAKASH NARAYAN SINGH: Wil the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) what is the total FDI attracted since the opening of the cash and carry sector in
200063

(b} how many players have invested in the cash and carry segment in the
country and what is the difference between proposed and actual investment of these

players;
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{(c¢) what have been the areas of investment by players in infrastructure, warehouses,

cold storage sectors; and

(d) what are the nature of violations in terms of tax evasions, VAT declaration
observed by international players operation in the country and what action has been taken

against them?

THE MIMNISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
{SHRI JYOTIRADITYA MADHAYRAO SCINDIA): (a) The Foreign Direct Investment (FDI') equity

inflows, in the Wholesale Cash and Carry sector, from April, 2006 to December, 2010, are as

under:—
sl. Financial Year FDlin Rs. crore FDIin US$ million
MNo.
1. 2006-07 509.22 112.80
2. 2007-08 2,008.1 523.96
3. 2008-09 2,517.21 576.26
4, 2009-10 2,611.54 550,92
5. 2010-11 (April-December) 1,761.29 397.07

(b) Over 830 companies have received FDI, for undertaking VWholesale Cash and Carry
activities, between April, 2006 to December, 2010. As FDI in this activity is permitted under the
automatic route, such proposals do not require Government approval, through the Foreign

Investment Promotion Board (FIPB), for induction of FDI.

(c) Details with regard to areas of investment, by players in the Wholesale cash and
Carry Sector, in infrastructure, warehouses and cold storage sectors, are not centrally

maintained hy the Department of Industrial Policy and Promotion.

(d) Sector-wise details of tax evasion are not maintained in the Department of Revenue.
Mo specific instance of violation, in terms of tax evasion, by international investors and players in
cash and carry sector has come to the notice of the Central Board of Direct Taxes (CBDT),
Department of RHevenue, as of date, during tax audit. However, certain instances of
foreign investors not complying with tax withholding provisions, while divesting their stakes in
Indian entities, to other non-residents, have been detected, against which CBDT raises tax

demands.
Impact of FTA with EU on garments export

1410, SHRI SYED AZEEZ PASHA: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether it is a fact that European Union has been raising protective barriers against

garment exports from India;
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